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W I—gex )
PART I—SECTION 1
(TAT WATAY Y BIYHT) WA ACOTC & HATAT AT Joaqw Qs g Ay &7 7f

faferere frrawit, fafrasi aqr srRwt Wi wwen & weafoam sfagamg

(Notifications relating to Nou-Statutory Rules, Regulations, Orders and Resolutions issued by
the Ministries of the Government of India (other than the Ministry of Defence) and by
the Supreme Court]

qeeafa afaar=a
af faeeft, ff® 26 S 1980

Ho 288w/ 80. gl freAifee wafeal w1 I wla
weroy fafiss v e gy § Cown fafse AT e WA
®I7 W AR WAEER T O§ -

1. dfede oave foar o weoAf (qe Wit 495) o
QITO Eﬂ'o ‘

2. wrgw qafgam fafage dfor @eq @i, go #o ogo
THo 4T WX (00033 W) |

3. UaX WIAE WE BT AT A79%, Qo o THo UHe
de mo GHo (3499) o fo (dWio) |

4. TR AWE W qryd w1d, To fTe UFe qHo qar
TR (3117) IIM (TEAL) |

5. W st srae A g Wk (o #re 15035) ¥

frasi o

6 WO AT ATCeT awwea (wrfo Wo 3755) WA

7. WerC Wawst HgA s (oo We 2429) wEE

8. e seew frdw arvaw feegr (ke dhe 2781)
Lzl

9. AT YITT WYHW EHE  GIET (THo Mo 426)
#ro wo UHo, To THo Hio .

10. 7aT wacy gie Ao faga (Arfe wie 3210) o
fo qRe uHe, Wi, (Wrfra)

11, %W gAew gEmfas dewi oagd (wre e
2103) Wo w¥lo Hro, (warfigw) !

12, WL WA qeAt WA (WTfe Yo 4281) TERTT (AT
frafer) 1 :

13, X oA v famarg Atz (wmde #io 4703)
T dlo Wro, wedrgy, (Harfrfer) o

14 CuX g AGA gegertwae faetaor (3531 afv-

wifer (Farfagf) |

Ho 29-59/80.——rezafa frmifieg safsadi gy gafyaargRo
fafwsz ¥y & gqetem & “wfyr fafase v dea’ A AT AT
T T A -

1. AT 99T Fgw 9% AET (Wrfe 're 22092) fawEen

2. f@ uxfaed mmae ATEY RATHRIC (40017-81%) |

3. fwafeae wrqa Tog wguymfar (wmfe #le 2333)
sonfrd

4 fyifeqt Wwzrondmn avmiga (wfe Ho-4630) %o
THe L G

5. frifyaz aeaqa fag fzssr (wrfo #ro 5115) Wbl )

6 fatfesc 3 arman w32 (wrfe dvo g222) ¥Hhifaud

7. fxdfgat adr gwe (oo wWo 51231) fawasd )

8. fwitfers afrga faz gt (arde o 6083) PRI

9. ffere fauw fag w93 (wrdo o 5973) W=

10, faffea? Umaz warFer (Arfo o 4050) To Wre
dro 1

11. fyfifemx sora garer (Ao dro a128) Xoifaad |

12. faifeax ast fag (910 37) Wco Ao @re

13. fRafers mwurhr wreRt Ay (Arfo #Yo 10199)
Fo wo ofo v (Fmfaqe)

14. fifeae Tz =1 (mrfe Mo 5344) Qo THo Hlo |

15. frifeae wasn fag e (arko o 7347) #ie
THo qio, WHEN 1

16. faifeaT sita wamm ANy (Ao dro 4626) Fo THo
o (warfrrfar) o

17. fmifrae sfa< qgar (arfe &to 4752) Uo uHo @o
(Frartgfer) !

18. fdfeae qfercarg aat (Ardo WMo 2206) WIAE WY,
(Fefrafer) o

19. fifeat Bam arg @F% (Ado Ao 5442) WA,
(Farfrafer) 1

20. TARfeaT &5 waT Gl (A0 Wike 485) Mo MHe dlo
(Y=t fagar) 1)

21. feifsae fraanft dremgft (mdo dto 5071) §o
ore £ (Fifrgfa)

20, fRifege wifgw < a9t = faady (\'{Wo fTTo 572)
To OHo #o, (HATfHA) 1

23 THIER wRmm fag AvEr (500013 Mo ) |

24. WATEIT THMW A7 (50000 THe) (FFFRIT) |

25, FHMEC faa]e @A getaan < (70004-3%) (FAw
frafer)

26. AT wHNIT OEfgT SEX (3667), SrwT)

27. WY wAEIT Y7 347 AnE(3867) 9EA (TEAE) )

28, UOT HHYL FARTEAT AFSAT FAATUAT T[T (4058)
Fo o ((ﬁ‘o) \

29, qF% FAEL WIT A FAl (4206) Fa1q (Afawz7)

30, ®Aa wwwra fag (smfo &lo 6601) dlo THo UHo,
stz |

31 FAd A@Ug qgeamrna gema s (wrde Wie 6539)

fo qao £o (WETrAfr) |
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(¥t T——aox 1

32. Y@ ST ARk firarre wIY, fro Q@ uHe (4044)
#o €0 (a7) )
33, W KT F AT {ER (4874) IFA (rAR)
34 4T ¥E T {RE ANRA, Tge #to, o
UHo (4973) ¥ (ITAWE) |
35 qv #37 faditam fag dro ww, WMo ywe (5043)
I (TTawE) |
36. W WA T AT (75056-T%) I
37. A%C (HaTdr) ulasrde ggw (To ®TXo 12381) THo
TTo Q@e (¥arfa) |
do 3030/ 80.—-Trgufy frwtfiee safer W ey sroneror
fafre & & Srwew | “wfy fofass & dew w1 o s
¥ &7 Agd w{AET X § - ;
1. faferd frarge faog e (wrfe o 6246) wo
Wo gge qHo (wrlEdr) |
Fo 315/ 80.—Tezfn fAeitna wafay w1 T waraTr
fafirz & & wweewr @ “fafwer dar dww” gam o oW
aed oA e €
1. faifeqe faor drger @& (wmdo #fro 70a7) €oifamd |
2. AW T & e (ATe @o 4924) Qo YHo o
(¥erfager) o
3. ®te TeiA o wwarg (qTo o 6770) Yo wYe HIo
4. ®HE 7ET AT AYW (Ao o 6178) €o QRo fo
5 g7 2w R fag awr (5106) ¥R (YRR
6. Afizer A (twrdw wda) fema fag P (wrbo
o 10445) AF F2
7. dfedr wiw 2% wtg addr (wife @e 8640) To
fo dyo
8. #fpewz wa qrer fag (wrfe de 7473) W
UHA |
9. Afzdr whe waenA fag (wifo Wre 7670) ®o THo
fo
10. &frede wdar wg Te0fe (TRo WITo 990) Uo Yo
l?f'l‘o 1
11. dfredz wda At swem greer (arko v 10586)
€o qHe $o 1
12, @fted's Fete mft w7 waw (wrfe dro 10551) fagre)
13. #fede awirg Tag (wrfe #ro 12862) fawm
14. dfesdz waa wgx Maer fag wear (wrfo Hro 13094),
Leieecll
15. afde wder 3 amra fag (wrfe #o 12710) frar
arfz whh
16, dfieds wiq wfre wg waw (wiko ®re 12713)
AT ATEE BT |
17. dfr Az wta goofta tig Tarfear (wrke ®lo 11844)
wiEE |
18. dfede ®iw TuFe agiy e (Wrfe Hio 12448)
AT
19. dfrede e s gar dQwr (wfe o 12541)
I |
20. &R e woi Ty At (wmde #o 12524)
o |

21, Mz wim wax fog worrem qifew (Wb e
13388) WTF qCH |

22. #ffeiz wiw oo wog (arfe Wlo 12522) wuar
arfe whT |

23. @fRd? wia i fag s (wrfo do 13153)
UNGAAT TLEE |

24, dfiie Wi dqTUER (TFo uHo 300) WA wlww
(Farfe)

25 ®ulET gEes Y (40143 uwe) mrfo uw

26. FateT $e arde gaTT ¥R A (00459 o) wTEo
o |

27. wteT R wfrar (50104 amfe) wmife o |

28. forr wwhex famferer o (4520), dwrfae S0t
(atfew )1

29. far waiwx faaqs @ (5511), wwEF |

30. for wamwd fasve gue fawer (5535), fafeear o

31. far #AfeT wgray wega WA (5711), 9yE (Afa-
) |

32 fipr wwe gqWTe =X wIF (5965) 4 iR EeirgwERY
(et |

33. ®o< wlger firw (udo wike 2098), o o Yol

34. Ao faorr Fwre fag (THe WIRe 2277) o uHo o |

35 ¥ FrRmeR fag (o Uo 40619), ETaw wnit)

36. AR dffziz FAiEC (790 o Aro) wowr mrm
(88046 o) |

37. SFATET orT IRt oEw faw (6399) dmifn wfaay
(=ifa% ) 1

38. eraTy Hrex gy Afarew dT (9133), dmfaw
KWy (wdwafe) 1

39. f27 AR fag fodi (mT0 uAe 1712)fe WHo Fo )

40. €7 T fag (wrko Hre 17155), fafasd wdw

41 & g7 FAR T (urdo do 30417) FuaE Wadz o

42 #3q wq WA AL (Wie Wo 22956), To YHo Hro

43 27 e fag (wfe #e 17502) daye Hade
(Ferfag) |

44, 27701 WEET AtE wew (AAE sarie dfwede)
Tt ¥y oOURE dFE[IAla eqdr (i) |

45, Ho dre 28510 FAI AT TAaTa fag, wfeadr |

46, Fo Wle 43954 YIAT AT gad TH, WAt Fefsrdor
Fam w1

47. Fo #Wo 13048 AAIR AFT FA AW, WAE BT
(Rrrferper) |

48, AT A% TG wEFL  (FEF FATA)  AWRHT  AAT
(044883) Uxo) |

49. 200315 AMEET ARG wwAL ¥A7 A3 waq, fwee-11

50. 208592 AT WEAT qAALad, Aerq deq, dq fwee

51. 3369247 aigw geoimr fag, faa

%o dro mrowr, Ugafy & afya
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T "t
mriwE sitr swafas gure faw

at frwer-110001, &/ 20 ALY, 1980

Fo 128 70-%0 Ao [[-~FHaf =7 srgl, (% AaAl-
w) wiffy Wi wwafar gere fawer, A frelr g
dona afenram wfafer T & 7F 0§ eeard (il w
w7 & far 99 1979, % QT AT 4 AHT F T AT U
afid % i wftare qar Afmare W aft wrras gw
& FAF T TIF AAT GO IENT F1A AT AarA wfrarfiA
ot % fag faew @9 =vmima #togaear & feg sEcfe e
My g

2. 37dry afwmma mvfefer &av § ofter % ofvoei &
WET o 9 T ey fofyaat @ g s fratoo gegr
TO ARG-Aq g7 fgar A T s W W@ A €A
B AT mwraw q o & ooy Ay fear s o oaE
T Ar gt | et qfvew & fan (ofeeal A gwmm osEew 50
BT | e AvEe g wAfAatfeA fefasay F oavgew ¥ oA -
grat Tivdl W w4y g9 i & gedean & fou
wigar f&3 wd |

vagfer sfafsa wfr mr sfwws ga f&ay o wfa
a ¥ ot frefefan o Sfefem & -

dfyge (wgfm wifs) saw, 1950 sfrer) e
wa wf)  owi¥m, 1950, famma (wagfaw ofr) 9w o
g wrkm, 1951, dfawt wAafer @@ wfa w9 wsy A
¥ owrdw, 1951, WLAT W {T ww wgiEt s afr giami
(wvitgs) wexw, 1956 aeqf qAisw &% wfefraw, 1960
gna s wfufaaw, 1906, femam waw wrww afafaos,
1970 A4 &7 qafn &a gwss wfufra®, 1071 g wwifaa
fom Wy & wAeT Afrgrr (o 7 owrenT ST i omEn
1956, dfagm  (womma Am AT fiw \1qg) wqgie s«
sfa mdw, 1959, AfEwE (wEw A@r A gAAT) wgfea
wfr wiw, 1962 "fama (A A@r Ae gadr ) sqfad
57 sifa meEw 1962 Afqura : (vifewdr, wagPar wifs wrzw,
1064, dfgma (aggies wfsw wfy (397 w3w), 1967 WY-
gfer wift sitw, 1oes, At (T, oW @ G SEi
wa Sift AW 1968 w1 "fgusy (Frmdy sqgfam ww i
oaw, 1970 A9 wIgeT fd war wqgiam wT wfa edw
(dwaw ) mfafraw, 1976 1

3. BASL SqT wrdE g g odwt W fAudt 3 qides
T ¥ faaffea g0 & < wrgd ) wdw & warstd % fwg 9vg wy
midgA-ra qivfwer TLH (B aq s9@ % 94T @rg w7 9w
WA GO %A WA F At datmffavmweihn g
Ay wAET F wix g9 faw W wwr W F gdadt a@n
# afas § afgr 1 A T wF T oarfiT sreEfea
F7 fadqr Argar

4. frafem w1 & fagg &<k afemas fafes gt weg
ward o sEarf W AW [3vw AN fafew o adem ¥ daw
Aaqr 37 feferat & fwg wfadifoar &390 & g g

(1) Aar &1 mafg ~—3=1 welw afgaraw fafow Gar o
ua7 SNl 9T i ISH A W e TATL, 1979 K FF §TH
I Fd W maEifad qar fAear an w7 #ogr

fregoft 1 —-afz faefr Teiim? &1 f@d g 3o day v
a7t afqre feofor war & omrv S gy ar 3= o 6%
Al A @ A o mamiaA qqr fAaweAT yar S @ e g )

feoroit 2 —-G7ftm wfarss @ &1 owET Sy fafes dx

ar Ivw AWM % X mfgwd w oaew wfwed £ wfiefa &
frgat off @ wfafrafsr o7 § =ft seaqr o @ a3 g
& A% & g W T8 w4 IA ufEwrd v oy aep @
St wqrAver o7 fee) frEad o a7 oy fedfl wer e § faaw
femr qur ¥ T afn Fa wfew?y & ss0g wfenan fafos
HaT & wav Hu 9¥ A7 IIT 40 qe § fewgra v gf agn-
foye, =reTar W AT AT

fooyoft 3 ——waT A @ Ivw Hoir A% ¥ faafm e ¥
frg wfwwrdy &1 o Fa wfowd ¥ ¥ O w7 s
fafes ®my fram, 1962 % =y § A7 afwavey fafes
¥y fopell wad & wEA g W AP qwEld IW A A7 e
Soft dw o g fF § DY owrelld oware 5w Rey o feafy
g, faaffer =d agfr & maare fagea A

(2) WmI-FaH 1 AFAL, 1979 B 50 AT & wiww A
g mfgn waly ST I9H 2 ARG, 1929 Y 9FA AT AT
T fga 1

(5) s fawifor sdr w dm & Grafafas maa §
afafway we &1 SO )

(1) afz soimme wqgfag srfs a1 wagfas X3 mfy ¥
arafary g @ wfes ¥ wfios 5 a7 =6 )

(2) afa ey woqd af wfesnd (wd doar dw)
¥ wrar g Arafan frearfos s @y w1 e,
1964 %1 a7 Suk A (AfwT 257, 1971 ¥ @™ g
& WA oW gydr wivw ¥ mfow O Ay e

(9) wfr swilga sl ofa o wagfea s sfa &
wafga g1 Am wagd g4t wiferra (wa dwn dw)
¥ o gwr Freafay faearfoa safg W @ s
Sad, 1964 w1 AT IAk @E (Afew 25 WA 1971
¥ ougd) WAWA 0% WA ¥ owrar & v wfuw &
ufer & ag;

(4) afx Fofmars ofimar § @A gwr AEAfIw Ao
AT WA Am a1 wfE g1 Wt WEET, 1964
F WA i ATET & owdlw arst AR, 1964
AT IFA Fq AET § AT T owwlda gy g At
ofuy & wigs #@ a7 T,

(5) ufr gefrave i soft ar wgfae sawmfa ¥
gHfya gt aar AT § war gAr ameafas 1w we-
g wrefim qa & ;i f WS wwmT, 1064
% qroT e oameal & omiiT gEe qavET, 1964
WY oA IEE A oA s 4 Wi | wafse ger gy Ay
ufas ¥ wfgs w13 a9 Af;

(6) ufa Iedixarz wraftar A FT £ W7 Fear, S
e A Al (qAgd ziwfasr T of )
wifear wardl Awe wdifear b owwlaa @y o wiuw
¥ owufaw 3 A9 A%

(7) wfa swfren gat & svar gar Ssafas 2w searafa
wiEdr g7 w wmfE gr st uast 99, 1963 wrar
Fat W WA § FgAfFw gar g, A wiww @ owiww
@A AT A%

(8) aft swiRem7 wgfet wfa a1 wagfes aq wmfq
¥ wafuT g W ant & W g areafes dw sem-
afyt 7 =1 waffr g W T g4, 163 F av
I ;I AT K qAfwA g gy A wfiw & wiew
w3 AT E;
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[T I—wow 1

(o) feslt g% 2w & 7w & w7y waar frdl JueT W
TATHY § @N wdany & S wwe g Adn 99k
gfvomraerey A0 ¥ fadwm o @ wfEwt & fag
wfas ¥ witrr O ad aF;

(10) fedt ga ¥ F "@ud ¥ \ww quar fEdr goRaE
wWiel § @oft srdandt % wwy wwe fooAaT 94k
afom ey YRS & frdwa gr o ga wiEe
® fag ot eyl sfr e sgfes s o
g dafim off, wfgw & wies s a9 =7

(11) 1971 & G WI77 arF 99 ® aARTA EAE A fawaiT
g0 Aqr Iad afvorrenwy fage fog o @ gran
w7 & sl & el § wfgsar @7 9v 4F; 69

(12) 1971 % g7 sy wiw g & LT gAei A famei
T ANT TA% GOEET [THed fRg au #Er geer
o™ % oy Fifawid mwel K wfowaw 8 g9 aF o
ggfas wifadt a1 wqglee o7 mfedd & &1 )

(13) afygeiaas feaaars & wrar gor mreafas &o Seamfag
WTTAT A &7 i f W7 A, 1975 Wagd Wi ¥
yarfas gar ° & o wiiw & afor v a9 o

6. TUNT ¥ gagw YT Arer FeEArT wTer gd@r #
&7 w1 o A gEm, 9T SAE e ar ged @y 1 6
qderr ¥ A3 @ 0w Aoy

7. U fodr sedhgarcdy odwr § 0w Ay w5 faar g
formk qrg wratT gy frar oy A¥w wATOT gw A OEY)

8, WA IEHEATC ®T 8-00 (FAT Wo 8. 00) AT M-
gfsa sfajaqgfo o0 snfy & Soflaar<t s g0 2. 00 (FA9
2.00) A fagifar B deew mId o dv wE & DW A
Gl

p. WA SEAETA & fAu fEE o) A ge angT AT
BT & Fard fg W § XAW & AT IH qvgw fFAr A oamwawy

10, aff fedr Sedrgary wr owrdm wy faeafafa @t
¥ fag gy WYfwq £7 faar ovar § ar &7 foar v & f5 9o

(1) feddy st vy & o) Iotpard & fad awda wer
frar ¥ waAr

(2) = wxw wT qiEy ff §, wedr

(3) Frdlr opvq =afed & waw & & w14 e g
wqaT

(4) wvely wwvorgw W OF wAvorad  weqw fad § ford
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PRESIDENT’S SECRETARIAT
New Delhi, the 26th January 1980

No. 28-Pres. /80,—The President is pleased to approve of

the award of “Param Vishisht Seva Medal" to the

under-

mentioned personnel for distinguished service of the most ex-
ceptional order :—

1.

2.

3

. Air Marshal Lakshman Madhav Katre, AVSM

Lt. Gen. Jitendra Chandra Chatterji (MR 495), AMC

Vice Admiral Vivian Eric Charles Barboza, AVSM
and Bar (00033Z)

Air Marshal Chandrakant Shridhar Naik, AVSM,
VSM (3499) AE (M) ,

and
Bar (3117) F(P)

. Maj. Gen. Jagdarshan Singh Soin (IC 13595), Engi-
necrs

. Maj. Gen, Natarajan Ramachandran (IC 3755),
Tnfantry

7. Maj. Gen. Mohan Lal (IC 2429), Infantry

10.

11.

12.
13,

14,

No.

. Maj. Gen. Girish Narayan Sinha (IC 2781), Infantry
. Maj. Gen. Lachman Das Khurana (MR 426), VSM,

AMC

Maj. Gen. Harl Narayan Shingal (IC 3210), AVSM,
Infantry (Retd,)

Maj. Gen, Mulamoottil Gecvarughese Abraham (IC
2103), AOC (Retd.)

Maj. Gen. Prithvi Raj (IC 4281), Infantry, (Retd.)

Maj. Gen. Anant Vishwanath Natu (IC 4703), MVC,
Infantry (Retd.) ;
Air  Vice Marshal Kuppuswamier Chidambaramy

(3531). Logistics (Retd.)

29-Pres./80.—The President is pleased to approve of

the award of the “Ati Vishisht Seva Medal" to the under-
mentioned personncl for distinguished service of an exceptional
order :—

1.

Maj. Gen. Mahesh Chandra Rawat

(IC 2292),
Signals

2, Rear Admiral Yashwant Narahar Inamdar (40017-Y)

12,

13,

14.
15.
16.
17.
18.

~J9.
20.
21.

22.

. Brig. Sampuran Singh Ahluwalla (IC 2333),
. Brig.

. Brig.

© PN

. Brig.
10.
11.

Engi-
neers.

Venkataramaninh Nagabhushan (IC 4630),
EME

Satyawan Singh Dhillon (IC 5115), Infantry
Prem Narain Kapoor (IC 6322), Engincers
Brig. Leslie Herbert (IC! 5131), Signals

Brig. Narottam Singh Surrey (IC 6983), Infantry
Bikram Singh Kanwar (1C 5973), Infantry
Ramachandar Prabhakaran (IC 4050), AOC
Krishnan Kumaran (IC 6128), Engineers
Brig. Tej Singh (V 37), RVC

Brig. Karunakar Bhaskar Nayar (IC 10199), JAG*s
Department (Retd,)

Brig. Ravindra Gupta (IC 5344), ASC

Brig. Amarjit Singh Kalkat (IC 7347), VSM, Infantry
Brig. Om Prakash Chopra (IQ 4626), EME (Retd.)
Brig. Shridhar Shukla (IC 4752) ASC, (Retd.)

Brig. Surandar Nath Verma (IC 2296),
Corps (Retd.)

Brig. Kailas Nath Takru (IC 5442), Artillery (Retd.)
Brig. Deva Prasad Ghosh (MR 485), AMC, (Retd.)

Brig, Pillalamarri Venketa Ramamurthy (IC 5071),
EME, (Retd,)

Brig. Francis D'Lacy O'Leary
(Retd.)

Brig.

Brig,
Brig.

Armoured

(MR 572), AMC

23.
24,

Commodore Prakash Singh Lamba (50013 R)
Commodore Ramesh Chandra (50009 F) (Retd.)

25, Commodore Viyalur Sitaram Arunachalam (70004-

26.
27.
28.

29.

30,
31

32

33,
34,

55.
36.

37,

No,

Z), (Retd.)
Air Commodore Bdwin Peter (3667), Accounts
Air Commodore Ripu Daman Sabni (3867), F(P)

Air Commodore Canakapalli Venkata Sesha Surya-
narayana Row (4058), AE(L)

Air Commodore Bharat Lul Verma (4206), Flying
(Navigator)

Col. Jagjit Singh (IC 6601), VSM, Artillery.

Col. Sckharipuram Sahasranaman Krishnamoorthy (IC
6539), EME, (Retd.)

Gp. Capt. Jugal Kishore Kapur, VSM (4044), AE
(M)

Gp. Capt. Krishna Narayana Pillai (4874), F(P)

Gp. Capt. Palamadai Muthuswamy Ramachandran,
Sé’, VM, (4973), F(P)

Gp. Capt. Trilochan Singh, Vr. C., VM (5043), F(P)
Surgeon Commander Dcbdatia Ghosh (75056-F)

Maj. (Miss) Elizabeth Andrews (NR 12381), MNS,
(Retd.)

30-Pres./80,-—The President is pleased (o approve of

the award of “"Bar to> Ati Vishisht Seva Medal” to the under-
mentioned personnel for distinguished service of an exceptional
order :—

L.

No.

Brig. Vidyadhar Vishnu Dhavale (IC 6246), AVSM,
Artillery

31-Pres./80,—The President is pleased to approve of

the award of “Vishisht Seva Medal” to the undermentioned
personnel for distinguished service of an exceptional order :—

1.
. Col, Krishana Das Bancrjee (IC 4924), ASC (Retd.)
. Col. Rajender Pal Agarwal (IC 6770), AOC

. Col. Madan Lal Mchra (IC 6178), EME

. Gp. Capt. Ranbir Singh Rana (5106), F(P)

. Lt. Col, (Local Col.) Himmat Singh Gill (IC 10445),

[=a B T ST o

Brig, Brij Mohan Seth (IC 7037), Enginecers

Armoured Corps

. Lt. Col. Prem Saran Sutsangi (1C 8640), Army Edo-

cation Corps

. Lt. Col, Anand Singh (IC 7473), Garhwal Riflea

9, Lt. Col. Amarjit Singh (1C 7670), EME

10.
11.

15,

16,

17,
18.

19.
20.

21.

22,

Lt. Col. Apurba Daityari (MR 990), AMC

Lt. Col. Velacheri Jagadesan Sundaram (IC 10586),
EME

. Lt. Col. Badri Dass Bansal (1C 10551), Bihar
13.
14.

Lt. Col. Santokh Singh (IC 12862), Sikh

Lt, Col. Madan Gopal Singh Bhalla (1C 13094),
Enginecrs

Lt. Col. Devi Dial Singh (IC 12710),
Infantry

Lt. Col. Govind Vahu Gautam (IC 12713), Maratha
Light Infantry

Lt. Col. Harjit Singh Wadalia (IC 11844), Artillery

1t. Col. Madhukar Vasudev (IC  12448),
Mahar

Lt. Col. Herrick Allen Roshan (IC 12541), Madras
Lt. Col. Manjit Singh Bhullar (IC 12524), Sikh

Lt. Col. Amar Singh Bhagwanrao Patil (IC [3388),
JAK Rifles

Lt. Col. Vijay Oberoi (IC 12522),
Infantry

Sikh Light

Kadam

Maratha T.ight
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23. Lt. Col. Rajendra Singh Kadyan (IC 13153), Raj-
putana Rifles

24, Lt. Col. Velayudhan (SL 300), Generul Service (Retd.)
25. Cdr. Adolph Britto (40143-H), LN.

26, Cdr. At Arms—Subhash Kumar Mandal (00459-T),
LN,

27. Cdr. Deshbandhu Kapila (50104-Y), LN.
28. Wg. Cdr, Vilampil Gopal (4520), AE (M)
29. Wg. Cdy. Chitra Gupta Mangal (5511), Administrative
30. Wg. Cdr. Vijendra Kumar Singbal (5535), Medical

31. Wg. Cdr. Muhamed Abdul Rehman (5711), Flying
(Navigator)

32. Wg. Cdr. Subhash Chander Madan (3965), AE(L)
33, Maj. Akhil Misru (MR 2096), AMC

34, Maj. Vijay Kumar Singh (MR 2277), AMC

35. Maj. Zorawar Singh (TA 40619), Territorial Army
36, Actg, Lt. Cdr. (SDG) Krishan Lal Verma (8%046-Y)
37. Sqo, Ldr. Uma Shanker Mishra (5399), AE(M)

38. Sqn. Ldr. Puthumana Devidasan Menon (9133),
AE(L)

39. Capt. Jagir Singh Dhillon (SL 1712), EME
40. Capt. Ranvir Singh (TC 17155), Military Farms

41, Capt. Surender Kumar Sood (IC 30417), Para Regi-
ment

42, Capt. Makkolath Rajan (IC 229%6), ASC

43. Cap. Shamsher Singh (IC 17592), Para Regiment
(Retd.)

44, 27701 MWO (Honorary Flight Lieatenant) Tom
David, Aircraft Hand /General Duty (Retd.)

45. JC 28510 Sub, Maj. Ratwan Singh, Artillery

46. JC 43954 Sub. Maj. Anant Ram, Army Physical
Training Corps

47. IC 13048 Risaldar Major Kunj Lal, Armoured Corps
(Retd.)

43, MCPO (1st Class) Narsranjan Ganguly (044283H)
49. 200315 MWO Madan Singh Rawat, Fitter-I

50, %(_)8592 WO Puthenpurayl Cheriyan, Mathew, Weapon,/
1tter

51. 3369247 Naik Harjit Singh, Sikh.

K. C. MADAPPA, Secy.
to the President.

MINISTRY OF HOME AFFAIRS

(DEPARTMENT OF PERSONNEL AND ADMINISTRA-
TIVE REFORMS)

New Deihi, the 29th February 1980
RULES

No. 12f879-CS.IL—The rtules competitive cxaminations
to be held by the Stafl’ Sclection Commigsion (Ministry of
Home Affairs) Department of Personnel and Administrative
Reforms) New Delhl, once every two months during the year
1980, on Second Saturday and Sunday and, if necessary, on
the holiday/Sunday following thereafter, for the purpose uof
filling temporary vacancies in Grade T of the Central Secre-

tariat Stenographer's Service are published for gemaral infor-
mation,

2. The number of vacancies in the Central Secretariat Steno-
graphers’ Service to be filled on the result of the examination
will be determined by Government from time to time and
intimated to the Staff Selection Commmission before the results
of the examinations are announced by the Commission. The
approximate number for each examination will be 50. Reserva-
tions will be made for candidates belonging to Scheduled Castes
and Scheduled Tribes in respect of vacancies ng may be flxed
by the Government of India.

Scheduled Castes/ Tribes mean any of the Castes/Tribes
mentioned in the Constituion (Scheduled Castes) Orde}', 1950;
the Constitution (Scheduled Tribes) Order, 1950; the Constitu-
tion (Scheduled Casteq (Union Territories) Order, 1951; the
Constitution (Scheduled Tribes) (Union Territories) Order
1951; as amended by the Scheduled Castes and Scheduled
Tribes Lists (Modificution) Order; 1956, the Bombay Re-
organisation Act, 1960, the Punjab Reorganisation Act, 1966,
the State of Himachal Pradesh Act, 1970 and the North East-
ern  Arcse (Reorganisation) Act, 1971, the Constitution
(Jammu and Kashmir) Scheduled Castes Order, 1956, the
Constitution (Andaman and Nicobar Islands) Scheduled Tribes
Order, 1959, the Constitution (Dadra and Nagar Haveli)
Scheduled Castes Order 1962, the Constitution (Dadra and
Nagar Haveli) Scheduled Tribes Order, 1962 the Constitution
(Dadra and Nagar Haveli) Scheduled Tribes Order, 1962, tho
Constitution (Scheduled Tribes) (Uttar Pradesh) Order, 1967,
the Constitution (Goa, Daman and Diu) Scheduled Castes
Order, 1968; the Constitution (Goa, Daman and Diu) Sche-
duled Tribes Order 1968; the Constitution (Nagaland) Sche-
duled Tribes Order, 1970 and Scheduled Castes and Scheduled
Tribes Order (Amendment) Act, 1976,

3. The examination will be conducted by the Staff Selection
Commission, in the manner prescribed in the Appendix I to
theso Rules. For the purpose of admission they will be requir-
ed 10 submit applications, on plain paper as in the form given
in Appendix 1I, which shall, after due scrutiny will be forward-
ed by the Ministry /Department/ Office concerned to the Staif
Selection commission latest by the 1st of the month preceding
the month in which the examination is to be held.

4, Any permanent or temporary regularly appointed LDC/
UDC of the Central Secrctariat Clerical Service shall be eligi-
ble to appear at the examination and compete for the vacan-
cien.

(1) Length of Service : He should have, on the 1st January,
1980 rendered not less than two years approved and continm-
ous service in the Lower Division Grade or the Upper Divi-
sion Grade of the Cemtral Secretariat Clerical Service,

NoTg 1 : The limit of two years of approved and continuous
service will also apply if the total reckonable service of a
candidate is partly in the Lower Division Grade or the Upper
Division Grade of the Central Secretariat Clerical Service.

MNoTe 2 : Officers of the Lower Division Grade or the Upper
Division Grade of the Central Secretariat Clerical Service who
are on deputation to ex-cadre posts with the approval of the
competent authority will be ellle ible to be admitted to the
examination, if otherwise eligible. This also applies to  an
officer who has been appointed to an ex-cadre post or to an-
other service on transfer if he continues to have a lien in the
Lower Division Grade or the Upper Division Grade of the
Central Secretariat Clerical Service for the time being.

_NoTe 3 : Regularly appointed officers to the Lower Divi-
sion Grade or the Upper Division Grade means an officer
allotted to any of the cadres of the Central Secretariat Clerical
Service ut the commencement of the Central Secretariat Clerical
Service Rules, 1962 or appointed thereafter on a lomg-term
basis to the Lower Division Grade or the Upper Division
Grade of the Service ns the case may be, according to the
preacribed procedure.

(2) Age: He should not be more than 50 years of age on
the 1st Japuary, 1980, i.e. he must have not been born earlier
than 2nd Yamunary, 1930,

5. The wpper age limit prescribed ubove will bo further re-
Iaxable :—

(i) upto & maximum of five years if a candidate belongs
1o a Scheduled Castes or a Scheduled Tribe;

(ii) upto a maximum of three years if a candidate is &
bona fide dlsph'aced persons from Bangladesh (erst-
while Faat Pakistan) and has migrated to Indja on

?57:11ftcr Ist January, 1964 but before 25th March,

(iii) vpto a maximum of eight years if a candidate be-
longe to a Scheduled Caste or Scheduled Tribes and
is also a bona fide displaced person from Bangladesh
(crstwhx!fe Ealst Pjakxstan) and has migrated to Tndia
on or after Ist January, 1964  (but  Defor ’
March, 1971); ( cfore 23th
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(iv) upto a maximum of three vears if a candidate iy a
bona fide repatriate of Indian origin from Sri Lanka
and has migrated to India on or after 1st INovember,
1964 under the Indo-Ceylon Agreement of October,
1964;

(v) upto a maximum of eight years if a candidate be-
longs to Scheduled Caste or a Scheduled Tribe and is
also a bona fide repatriate of Indian origin from Stb
Lanka and has migrated to India on or after 1sl
November, 1964, under the Indo-Ceylon Agreement
of October, 1964,

(vi) upto a maximum of three years if a candidate is ol
Indian origin and has migrated from Kenya, Uganda,
the United Republic of Tanzania (formerly 'Tanga-
nyke and Zanzibar), Zambia, Malawi, Zaire and
Ethiopia;

(vii) upfo a maximum threc ycars if _:l_cundidatc is a
ponu fide repatriate of Indian origin from Burma
and has migrated to Imdia on or aftcr Ist June, 1963;

(vili) upto a maximum of cight years if a candidate be-
longs to a Scheduled Caste or a Scheduled Tribe and
is also a bona fide reputriate of Indian origin from
Burma and has migrated 1o India on or after 1st
June, 1963,

(ix) upto a maximuni of three years in the case of Defence
Service personnel disabled in operations during
hostilities with any foreign country or in a disturbed
area, wnd rcleased as a consequence thereof;

(x) upto a maximum of eight years in the case of
Defence Service personnel disabled in operation dur-
ing hostilities with any foreign country or in a dis-
wrbed area, and released as a consequence thereof
and who Dbelong to the Scheduled Caste or the
Scheduled Tribes;

(xi) upto a maximum of three yeary in the case of Boider
Security personnel disabled in operations during the
Indo-Pakistan hostilities of 1971 and released as a
consequence thereof;

(xii) upto a maximum of eight years in the case of Border
Security Force Personnel disabled in operations dur-
ing the Indo-Pakistan hostilities of 1971 and released
as @ consequence thereof who bolong to the Scheduled
Castes or Scheduled Tribes;

(xiii) upto a maximum of three years if a candidate is &
hona fide repatriate of Indian origin from Vietnam,
and has migrated to India, not,earlier than July, '735.

SAVE AS PROVIDED ABOVE THE AGE LIMITS PRES-
CRIBED ABOVH SHALL IN NO CASE BE RELAXED.

6. A candidate who fails in the examination will not be
eligible to take the next examination but only that following
the next examination or subsequent examination.

7. No candidate will be admitted to the examination unless
he holds a certificate of admission from the Cormission.

8. Candidates must pay tho fee prescribed of Rs. 8/-
(Rupees eight only) for general candidntes and Rs. 2/- (Rupees
iwo only) for Scheduled Castes/Scheduled Trihes candidates
¢ither by postal orders oi bank draft.

9. Any attempt on the part of a candidate to oblain support
for his candidature by any meane may disqualify him  for
admission to the examination,

10, A candidate who is or has beew declared by the Com-
mission to be guilty of :—

(i) obtaining support for his candidature by any means,
or

(ii) impersonating, or
(ili) procuring impersonation by any person, or

(iv) submitting fabricated documents or documents which
have been tempered with, or

(v) making statements which are incorrect or false, or
suppressing material information, or

{vi) resorting to any other irregular or improper means

in connection with his candidature for the examina-
tion, or

(vii) using unfair means in the examination hall, or
(viii) Misbehaving in the examination hall, or

(ix) altempting to commit or, as the case may be abot-
ting the Commission of all or any of the acts speci-
ﬂcg in the foregoing clauses.

may. in addition to rendcring himsclf liable to criminal pro-
secution, be liable :—
(1) to be disqualificd by the Commission from the exami-
nation for which he is a candidate, or

(b) to be debarred either permanently or for a specified
period—
(i) by the Commission fiom any exauminalion or
sclection held by them;

(il) by the Central Government froms any cmploy-
ment under them; and

(¢) to disciplinary action under the appropriate rules.

11. After the examination the candidalcs will be arranged
by the Commission in one list, in the order or merit, as dis-
closed by the aggregate marks finally awarded to each candi-
date, and in that order so many candidates as are found by the
Commission to be qualified by the examination ghall be recom-
mended for appointment up to the number of  uareserved
vacancics decided to be filled on the results of the examination
in the Central Secretariat Stenographers’ Service Grade ‘D'

Provided (hat ithe candidates belonging to any of the Sche-
duled Costes or the Scheduled Tribes may, to the extent the(
number of vacancies reserved for the Scheduled Castes and
Scheduled Tribes cannot be filled on the basis of the general
standard, be recommended by the Staff Selection Commission,
by a relaxed standard Lo make up the deflciency in the reserved
quota subject lo the fitness of those candidates for sclection
10 the service, irrespective of their ranks in the order of merit
at the examination.

NoTe : Candidates should clearly understand that this is a
competitive and not a qualifying examination. The number of
persons (o be appointed to Grade D of the Servicer on the
results of the examination is entirely with the competence of
Government to decide. No candidate will, therefore, have any
claim for appointment as a Stenographer Grade D on the basis
of his performance in this examination as a matter of right.

12, The form and manner of communication of the result
of the examination to individual candidates shall be decided
hy the Commission in their descretion and the Commission
willlnot enter into correspondence with them regarding the
result.

13. Success in the examination confers no right to selection
unless thc Government are satisfied, aftor such enquiry as may
be considered necessary, that the candidate, having regard to
his conduct in service, is guitable in all respects for selection.

A condidate who, after applying for admission to the exami-
nation or after appcaring at it, resigns his appointment or
otherwise quitg the service or severs his connection with it, or
whose services are terminated by his department or who is
appointed to an ex-cadre post or to another service on transfer
and does not have a lien on Central Secretariat Clerical Ser-
vice will not be eligible for appointment on the results of
this cxamination.

This, however, does not apply to a candidate who has been

appointed on deputation to an ex-cadre post with the approval
of the competent authority,

A. L. RAJENDRAN, Under Secy,

APPENDIX T

Candidales will be given one dictation test in English or in
Hindi at 80 woids per minute for 10 minutes, The candidates
who opt to take the test in English will be required to trans-
cribe the matter in 65 minutes and the candidates who opt to
tnke the test in Hindi will be required to transcribe the matler

in 75 minutes respectively. The shorthand tests will carry a
maximum of 300 marks.

NoTe : Cundidates who opt to take the shorthand tests in

Hindi will be required to learn English Stenography and vice
versa after their appointment,

2. Candlidales will be required to transcribed their short-
hrmd_ nofes on typewrilers and for this purposc thoy will be
required to bring their own {ypewriters with them.
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PROFORMA
STAFF SELECTION COMMISSION

APPENDIX—II

GRADE D STENOGRAPHERS COMPETITIVE EXAMINATION

Closing Date : 10th of the month previous to the month of the
Examination .

ey

@

(&)

Q)]

(%)

©

)
(8)

(&)

(10)

Particulars of Posta] Qrders/Bank Draft snd the value. .

Name of the candidate
(In capital letters)

Exact date of birth (in Christian Era) .
Name and address of office where working .

Are you & member of
(i) Scheduled Castes
(iiy Scheduled Tribes

Answer ‘Yes or ‘No’
(1) Father’s name
(i) Husband’s name (in case of lady candidate). .

State the language (Hindi or anllsh) in which you wish to
take the shorthand test. .

Whether appeared in the previous Exarnmatlon, if so, in-
dicate the Month and Roll. No. . ]

Are you 4 permanent Or temporary rcgularlf' appointed
officer of the lower Division Grade Upper Division Grade
of the Central Secretariat Clerical Service and have ren-
dered not less than two yoary’ approved and continuous Ser-
vice in the relevant grade on the lst January of the year in
which the Examination is held, . . . .

In case you are on deputation to an ex-cadre post with the
approval of the competent authority or the ex-cadre post is
on transfer basis, state whether you continued to hold a
Jien on the previous posts, . . . . .

Signed passporl size photo-
graph of the candidate to be
pasted here. Another  signed
photograph  should be firmly
attached to the application.

Shri/Smt./Kumari

Signature of candidatc,

TO BE FILLED BY THE HEAD OF DEPARTMENT OF THE OFFICE WHERE THE CANDIDATE IS SERVING:

Certifled that :

(i) the entries made by the candidate in columns of the application have been verificd with reference to his/her service re-

cords and are correct,

(i) this application has been scrutinised and it is certified ihat he fulfills all ihe conditions laid down in the rules and is

eligible m all respects to appear at the examination,

Signature

Name

Designation

Deptt./Office
No.
Date
NO—TE 1 A candidate who once fails can take the examination only after another thres months, i.e. a candidate vwho fails in the

examination fo be held in April, can take the examination to be held in August or subsequently.
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MINISTRY OF INDUSTRY
(DEPARTMENT OF HEAVY TNDUSTRY)

New Delhi, the 25th February 1980

S.0. FT/FC/H1/80.—In order to cxploit the additional
potential for fishing with the declaration of the Exclusive
Economic Zone to a distance of 200 miles, the Government
have decided on measures for promoting indigenous manu-
facture of fishing trawlers rcquired for the dcvelopment of
deep sea fishing industry. These mcasures for achieving the
dce::1 red objectives through an operationul framework are as
under :—

(1) In the absence of any customs tariff protection to
the indigenous trawler building industry, with a
view to temoving the inherent cost disadvantage
vis-a-vis imported trawlers, a subsidy at a flat rate
of 33% of the price of trawler will be provided
to the indipenous trawler manufacturcr. The indi-
genous industry can, therefore, quote a firm price
on this basis. As a measure 0% price discipline,
it is contemplated to permit a price differential
limited to 109% for indigcnous trawlers.

(2) A Trawler Development Support Fund (TDSF)
would be operated for these purposes by an Em-
powered Committee in the Department of Heavy
Industry,

(3) Tn the interests of monitoring the development of
the industry, the trawler bnilders would be specially
registered /certified for which applications should be
made to the Scctt. of the Empowered Committee for
Trawlers in the Department of Heavy Induostry.
Such vards which have generated the requisite levels
of skills and facilitics would be certified under the
scheme and would be cligible for the trawler deve-
lopment support.

(4) The trawler building industry would be organised
on the hasls of a ‘consortium’ approach for maxi-
mising the complementarities .of small and large
vards. The consortium on the West Coast would be
led bv the Mazagon Docks Ttd.. and in the Fast
Coast by the Garden Reach Shipbuilders and Fngi-
neers 14d. To further the development, of design
competence, sclective imports of drawings and
desiens for rvequired fishing technologies would be
allowed.

(5) The trawler builders would undertake an effective
marketing programme to make the prospective
trawler buyvers fully aware of the capabilities of the
indigenous industry in terms of desipn. quality. deli-
very schedules, workmanship and performance.

(6) With a view to giving the Customers the flexibility
to have imported equipment of their choice, imports
of components and equipment would be permitted
to the trawler builders without indigenous angle
scrutiny upto a value of 20% of the cost of the
trawler from 0 snecified list. ‘These components
and eanipments would be vermitted dutv fres import
by snch vards also who da not have bonded ware-
housing arranpements.

(7) The import of trawlers would be nermitted on a
selective bnsis on considerations of cost, deliverv
and special needs so as to ensure tapid develoomeant
of the marine fishing industrv consistent with the
ntilisation of facilitiex availeble in the indigenous
trawler building industry. The import requirements
wrilld he determined by a Commitiee of Secretaries
while the individnal cases of import wonld be conai-
dered hv the Fishing Veswale Aconisition Committee
(FVAC) in the Deptt of Aericulture.

The Empowered Committee will recicw from time 1o time,
the progress of the trawler bnildine industry and the deve-
lopment of ancillaries. Tt will periodically modify the list of
equipments and components {3 he imnorted for fitment of
trawlers.

[No. 16-11/76-AM I1]

HARI BHUSHAN. Jt. Ser
ex-officlo Adviser (Technical)

DEPARTMENT OF SCIENCE AND TECHNOLOGY

New Declhi-110029, the 29th February 1980
RESOLUTION

Subject 1 Constitution of a Commitive for .recommending
legislative measures and administrative  machinery
for ensuring environmental protectlon.

No. 1/4/80-Env.—1, In his Address to the first Joint Ses-
sion of the Seventh Parlinment on 23rd January, 1980, the
President of India referred to the need for setting up a
apecialised machinery, with adequate powers, to incorporate
in all planned development, measures to maintain ecological
balance. This has been referred to in the context of the
steady detcrioration of the environment, which threatens the
present and future well-being of the country and the people.
It has been stressed that afforestation. flood control, soil con-
servation, preservation of flora and fauna, proper land use
planning, water and air pollution controls and judicious loca-
tion of industries must be undertaken unrgently.

2. The specialised machinery implied in  the President’s
Address calls for the review of the existing laws and adminis-
trative arrangements for the protection of the environment at
the Central and the State levels and making appropriate re-
commendations.

3. Tn pursuance thereof, the Government of India have
constituted an ad hoc Committee with the following com-
nosition :

CHAIRMAN

(1) Deputy Chairman,
Planning Commission

MEMBERS

(2) Secretary,
Minlstry of Agriculture

(3) Secretary,
Department of Science & Technology

(4) Shri M. Krisbnan,
Naturalist & Wild Life Photographer,
Madras

(5) Shri Zafar Futehally,
Dodda Gubbi Post, Bangalore

(6) Shri B. B. Vohra
Secretary,
Department of Petroleum

(7Y Dr. Nilay Chaudhuri,
Chairman,
Central Board for the Prevention ..
Control of Water Pollution,
New Delhi

(8) Shri Arjan Sinch, “Tigcer Haven’,
P.O. Pallaie, Dist. Kheri U.P.

(9) Prof. Madhav Gadgil.
Tndian Tnstitute of Science,
Bangalore

(10) Dr, A. K. Gangulv,
Bhabha Atomic Research Centre,
Bombay.

4. The terms of referemce of the Committee will be as
follows :

(a) To review the existing laws on the subject of en-
vironmental protection at the Central and State
levely and recommend lerislative measures required
for e¢nsuring environmental quality.

(b) To review the existing administrative arranuements
for the orotection of the environment and 1o re-
commend improved administrative machinery for
ensuring environmental protection.

(e) To recommend avopropriate and adequate machinery
in Government both at the Central and the State
levels for imoraving environmental qualitv and to
maintain ecolopical balance.

5. The Department of Science & Technoloay will coordi-
nate the nroeramme and work of the Committae and rrovide
necessnry accrctarial assistance. Senarste  orders  will  he
ismued repardine the anpointment of a Convenor of the Com-
mittee, who will work on a full-time basis,
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6. The Committee may hold meetings as frequently as re-
quired in any part of the couniry, to meet cxperts and
people, to obtain necessary information and data, otc.

) 7. The TA/DA for non-official members of the Committee
in connection with the work of the Commiltee will be horne
by the Department of Science & 'Technotopy.

8. The Committee will submil its report tu the Government
of India hy the 31st July, 1980.

ORDER

OrDEReD that u copy of the Resolution be communicated
to all the Membery of the Committee, Depurtments/Organisa-
tions concerncd.

ORDERED also that the Resolution be published in the
Gazette of India for genernl information.

M. G. K. MENON, Secy.

MINISTRY OF AGRICULTURE
(DEPARTMENT OF AGRICUTTURL & COOPERATION)
New Delhi, the 5th March 1980
RESOLUTION

No. 14011/2/78-Fcon.Py.—The Agricultural Prices Comis-
sion wis set up in January 1965 to advise on the price policy
of agricultural commodities with a view to evolving a balane-
ed and integrated price structure in the gerSpective of the
overall needs of the cconomy and with due regard to the
interests of the producer and the consumer. Over the yeam,
the Commission has helped in the evolution of a stable and
positive price policy for agricultural commodities.

The agricultural situation has considerably changed since
the setting up of the Commission. The area under irrigation
and intensity of cropping are going up steadily. Consump-
tion of fertilizers and pesticides has increased, Investment
in Agriculture through institutional and other sources has
risen. A number of policy decisions have been taken to give
high priority to Agriculture and Rural Development.

Agricultural production has as a result of these steps
achieved a reasonable degree of stability and a process of
increasing market orientation of the agricultural sector has
set in. It ig hence considered necessary to modify and ex-
pand the terms of reference of the Agticultural Prices Com-
mission.

The termn of reference of the Commission would be as
under :—

1. To advise on the price policy of paddy, rice, wheat,
jowar, bajra, maize, ragi. barley, gram, tur, moong, urad,
sugarcane, groundnut soyabean, sunflowerseed, rapeseed and
mustard, cotton, jute, tobacco and such other commodities
aa the Government may indicate from time to time with a
view to evolving a balanced and integrated price structure in
the perspective of the overall needs of the economy and with
due regard to the interests of the producer and the consumer.

2, While recommending the price policy and the relative
price structure, the Commlission may keep in view the fol-
lowlng :

(i) The need to provide incentive to the producer for
adopting improved technology and for developing =
production pattern broadly in the light of national
requirements;

(ii) The need to ensure rational utilisation of Jland,
water and other production resources;

(iii) The likely effect of the price policy on the reat of
the economy, particularly on the cost of living. level
of wapes, industrial cost structure, ctc.

3. The Commlssion may also suggest such non-price mea-
sures as would facilitate the achievemnent of the objectives set
out in 1 above.

4, To recommend from time to time, in respect of different
agricultural commodities, measures necessary to make the
price policy effective.

5. To take into account the changes in terms of trade bet-
ween agricultural and non-agricultural sectors.

6. To examine, where necessary, the prevailing methods
and cost of marketing of agrienltural commodities in differ-

ent regions, suggest measures to reduce costs of markctin%
and rccommend fair price margins for different stages o
marketing.

7. To keep under review the developing price situation and
fo make appropriate recommendations, as and when neces-
sy, within the framework of the overall price policy.

8. To underlake studies in vespect of different crops as
may be prescribed by Government from time to time.

9. To keep under review studies relating to the price policy
and arrangements for collection of information regarding
agricultural prices and other related duta and suggest im-
provements in the same, and {o organise research studies in
the field of price policy,

10. To advise on any problems relating to agricultural
prices and production that may be referred to it by Govern-
ment from time to time.

The Commission will maintain close touch with other agen-
cies dealing with matters having a bearing on prices and
nroduction, including the Food Corporation of India, the
Cotton Corporation of India and the Jute Corporation of
Tadla.

The Commission will determine its own procedures. It
will be free to call for notes, memoranda, results of atudies,
data and any other material relevant, to its work from offi-
cial and non-official bodies, and hold discussions with them.

The Commission will submit reports to Government as and
when necessary in respect of different commodities or groups
thereof.

ORDER

ORDERED that a copy of the Resolution be communi-
cated to all the Ministries and Departments of the Govern-
ment of India, all the Stats Governments and Union Terri-
tories, Planning Commission. Cabinet Secretarlat, President’s
Secretariat, Lok Sabha Secretariat, Rajya Sabha Secretariat,
Prime Minister’s Office, Comptroller and Auditor General of
India and all Attached and Subordinate Offices under the
Ministry of Agriculture (Department of Agriculture and Co-
operation).

ORDERED also that the Resolution be published in tha
Gazette of India for general information.

M. S. SWAMINATHAN, Secy.

New Delhi, the 23rd February 1980

No. 8-3/73-Fy.(T.I.).—In pursuance of the Ministry of
Agriculture & Irrieation (Department of Agriculture & Co-
operation), Resolution Wo. 26011/1/77-Fy.(T.1.), dated the
24th July, 1978, the President is pleased to nominate Shri
B. §. Vishwanathan, President, National Cooperative Union
of Tndia, New Delbi as Member of the Central Board of
Fisheriea to represent Fisheries Cooperatives.

The tenure of the appointment to the Central Board of
Tisherien is for a period of three years from the date of
issue of thix notification. '

R. K. SAXENA, Tt. Secy.

MINISTRY OF ENERGY AND IRRIGATION
(DEPARTMENT OF TRRIGATTON)
New Delhi. the 1st March 1980

RESOLUTION

No. 19/5/77-DW.T1/P.IIL.—In the Agrecment on Bansagar
Proiect on the Sone River amongst the States of Bihar,
Madhva Pradesh and Uttar Pradesh reached in September
1973 it was decided that ay the hydrology of the river Sone
and its tributaries was not well esiablished, the Government
of India might set up a special River Commission for study
of the Sope river and draw up a comnrehensive plan for
the region taking info account any readjustments in the use
of watets considered neceasarv hv the States. Rased on this
study, further planning of irrieation and other benefits to the
region will be undertaken after discussions and agreements
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amongst the States., Accordingly, the Government of India
have, in consultation. with the States ol Bihar, Madhya Pra-
desh and U.P., decided to constitute the Sone River Commis-
sion with the following composition :

CHAIRMAN

1. Chairman,
Ganga Flood Control Commnission,
Patna,

MEMBERS
2. Chairman,

Central Ground Watcr Boaird, or
his nominee.

3. One representative each from the States of Bihar,
Madhya Pradesh and Uttar Pradesh.

4. Chief Engineer,

Central Flood Forecasting Organisation,
CWC.

5. Reprecsentativer [wom the India Meteorological Depart-
meant.

6. Representative from the Geological Survey of India.
7. Representative from the Central Electricily Authority.

8. Agriculture Fconomist.
MEMBER-SECRETARY
9. Chief Engineer,
Sone River Commisgsion.

Except the Member-Secrelary, wbo will be full-time, the
Eh:@irman and all other Members will work on part-time
asis,

The Commission will have its headquarters at Patna, Bihar
and shall meet at least twice a year. The Chairman may
co-opt any cxpert/experts, if necessary, during the delibera-
tiong of the Commission.

4. The functions of the Commission would be as follows :

(i) To compile and_analyse the hydrological and hy-
dro-meteorological data ol thc Sonc river and its
tributaries including assessment of the yield of
different dependabilities at various points.

(ii) To collect anil compile all data relating to cxisting
uses of Sone waleiy in the three States including
dala relatng to apronomic, geological and socio-
econonmiy aspects,

(iii) To collect and compile data in respect of projects
under consiruciion, those under consideration and
uader investigation including studics made by the
State Government about the future water develop-
ment.

(iv) To undertake supplementary investigations and
sludies as necessary for preparing basin and regional
plans for the development of water and land re-
sources, giving due considération to allernative pro-
posals that may be made by the State Governments
based on adequate data and studies.

—~

(v) To prepure aml present o comprehensive basin and
regional plan for the opiimum use of the Sone
waters for irrigation and other multi-purpose uses
taking into consideration possible wse of Ganga

water by lift.

5. The Commission will be assisted by neccssary support
staff in the discharge of its functions indicated above. The
Commission will submit periodical teports on its activities
once cvery quarter 1o the Department of Trrigation. The
Comniission will complete its work in a period of 7 years.

6. The expenditure on the Commission will be borne by the
Guvernmenl of India.

ORDER

ORrDERLD tha! this Resolution be communicated to the State
Governments of Bibar, Madhya Pradesh and Uttar Prodesh,
the Private and Military Secretaries to the President, Prime
Minister's Oilice, the Comptroller and Auditor General of
India, the Planning Commission and all Ministries/Depart-
ments of the Central Government for information.

OrpERED also that the Resolution be published in the
Garzete of India and that the State Governments of Bihar,
U.P. and Madhya Pradesh be requested to publish it in the
Slate Gazettes for general information.

C. C. PATEL, Secy.
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